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The State of Bihar also experienced 
power shortage on some days during 
this period resulting in loads having 
to be shed on those days. Power cuts/ 
restrictions were lifted in the States 
of Punjab, Haryana and Rajasthan in 
September/October. The causes of 
power shortage in the areas mentioned 
include inadequate installed generat-
ing capacity, delay in completion of 
on-going projects and relatively poor 
performance of newly commissioned 
thermal power generating units. 

WeediDg aut 01 Industrial Licences 
aDd Letters 01 Intents 

2107. SHRI PRASANNBHAI MEHTA: 
Will the Minister of INUUSTRY be 
pleased to state: 

(a) whether Union Government 
'have weeded out a large number of 
letters of intents and industrial li-
epees as a result of monitoring of 
1Mplementation of approved indus-
trial \projects undertaken some time 
~o; 

(b) whether detailed instructions 
Itave also been issued to various Mini-
stries for weeding out the letters of 
,,,tent and industrial licences; and 

(c) whether they have submitted 
;their report? 

THE MINISTER OF INDUSTRY 
1(SHRI GEORGE FERNANDES): 
~a) to (c). Yes Sir. The Administra-
ttive Ministries are responsible for en_ 
:suriIl& implementation of Industrial 
Licences and Letters of Intent. Instruc-
tions have been issued by the Depart-
ment of Industrial Development, Minis-
try of Industry from time to time and 
specially in May and September, 1977 
t8 tae Administrative Ministries for 
weeding out of unimplemented Indus-
trial Licences/Letters of Intent. As a 
result of the follow-up action taken 
'by the Administrative Ministries, the 
number of Industrial Licences can-
celled/revoked rose from 10 to in 1974 
to 56 in 1975, to 122 in 1976 and to 115 
during January-October, 1977. Simi-

larly, the number of Letters of Intent 
cancelled/lapsed increased from 87 
in 1974 to 348 in 1975, to 572 in 1976 
and 240 during January-October" 
1977. Copies of the letters issued for 
cancellation of Industrial Licences/ 
Letters of Intent are regularly receiv-
ed in the Department of Industrial 
Development for information and re-
cord. 

Badarpur Thermal Power Station 

2108. SHRI PRASANNBHAI 
MEHTA: 

SHRI ARJUN SINGH 
BHADORIA: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether the recommissioning of 
the 100 ¥w. Unit No.2 at the Badar-
pur Thermal Power Station has been 
postponed; 

(b) whether the unit had t. be shut 
SOWn many tUnes this year; and 

(c) if so, the reasons theref.r? 

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a) 
to (c). Unit No. 2 has been under 
forced outage since 8th January, 1977. 
On inspection, the high pressure rotor 
of the turbine was found dama:ed. 
The high pressure rotor has since been 
repaired by BHEL Hardwar and the 
turbine is now being reassembled. The 
date of re-commissioning had to be 
revised and it is now expected to be 
re·commissioned by middle of January, 
1978. 

Conferellil:e of States Warman_ anti 
Broaclcast.inC MiIlisters 

2109. SHRl PRASANNABHAl 
MEHTA: 

DR. HENRY AUSTIN: 

Will the Minister of INFORMA-
TION AND BROADCASTING be 
Ilieased to state: 

(a) whether States Informotion 
and Broadcasting Ministers C(JD. 
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ference was held in New Delhi in the 
month of November, 1977; 

(b) if so, what were the subjects 
discussed; 

(c) the decisions arrived at; and 

(d) whether Government have in-
formed that no more Government 
advertisement will be given for 
.souvenirs? 

THE MINISTER OF INFORMATION 
AND BHOADCASTING (SHRI L. K. 
AD'VANI): (a) Yes. Sir. The Confer-
ence of State Ministers of Information 
was held in New Delhi on the 4th 
November, 1977. 

(b) List of subjects discussed in the 
Conference is given in the statement 
at Annexure I. Laid on the Table of 
the House. [Pla;:ed in Library. See 
No. LT-1214/77]. 

(c) Recommendations made by the 
Conference are given in the statement 
at Annexure II. laid on the Table of 
the House. [Plo;:ed in Librar:/. See 
No. LT-1214177]. 

(d) Yes, Sir. 

Measures to help Sick Units 

2110. SHRl HENRY AUSTIN: 
SHRI P. RAJAGOPAL 

NAIDU: 
SHRI K. A. RAJAN: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the U\lion Government. 
have· asked the State industries Minis-
ters to take inlmediate measures to 
help the sick units in their respective 
States; 

(b) if so, whether Union Govern-
ment have taken a decision to eive 
Fellef to these sick units; 

(c) whether the number of Sick 
mdustrieo have again aone up due to 

the industrial unrest aDd attitude at 
tbe industrialistil; 

(d) if so, the total number of sick 
units at present (upto November 1977) 
State-wise; 

(e) how many sick units have been 
given relief during the last six months-
a~ , 

(f) whether any of tire sick wits· 
have been merged with healthy units· 
if So their number? • 

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): 
(a), (b) and (e). In discussions whicll: 
were recently held with State Minis-
ters of Ind ustries, the need for estahli-
shing a monitoring mechanism to de-
tect sickness at the incipient stage itself 
was stressed. It was further agreed 
that in the case of units, which bad 
already heen declared sick, tbe res-
pective State Governments, the :res.-
pective trade unions and the manage-
ment concerned should be asked to 
jOintly work out a time-bound scheme 
for their revivaL Financial relief "is 
given to sick units through public 
financial institutions such as tbe Indus-
trial Reconstruction Corporation of 
India Ltd. The Central Government 
can give relief to sick units by taking 
over' their management under sections 
18A and 18AA of the Industries (De-
velopment and Regulation) Act, 1951. 
From 1-5-1977 onwards the Central 
Government took over the manage-
ment of seven units and also extended 
the take-over period in the case of 
eight units. It is also possible for the 
Central Government under the Indus-
tries (Development and Regulation) 
Act, 1951 to freeze tbe liabilities &f 
the units whose management is taken 
over for a maximum period of five 
years to enable them to stage a steady 
recovery. From 1-5-1977 onwards, the 
Central Government bas issued orde.s 
freezing the liabilities of three units. In 
addition, the validity of the ordeys 
freezing the liabilities bas heen ex-
tended in the case of eleven units 
during tire same period. 




